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1. It is argued by learned counsel for the petitioner that in the proceedings 

initiated by the petitioner under Section 34/35 of U.P. Revenue Code, 

2006 which was registered Case No.10720 of 2024, final order has been 

passed on 27.12.2022, copy of the same is appended at Page 32 of the 

paperbook but the aforesaid order has not yet been uploaded on the 

official website. 

2.  In this view of the matter, learned Standing Counsel is granted time till 

18.03.2026 to seek Instructions in the matter.

3. List on 18.03.2026. It is made clear that the matter will be taken after 

recess.  
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